FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ISINOX LIMITED

RELEVANT PARTICULARS

(b) Details of authorized representatives are
available at:

1. Name of corporate debtor ISINOX LIMITED
2. Date of incorporation of corporate debtor 31/07/1990
3. | Authority under which corporate debtor is | Registrar of Companies, Mumbai
incorporated / registered
4, Corporate Identity No. / Limited Liability | U27100MH1990PLC057523
Identification No. of corporate debtor
5. | Address of the registered office and principal | Office Nos. 301 and 304 3rd Floor, A Wing,
office (if any) of corporate debtor Naman Midtown Off SB Marg, Elphinstone
Road Mumbai — 400013 Maharashatra.
6. Insolvency commencement date in respect of | Order Pronounced: 18/07/2024
corporate debtor Order Received: 23/07/2024
7. Estimated date of closure of insolvency | 19/01/2025
resolution process
8. Name and registration number of the | Gauri Pankaj Deshpande
insolvency professional acting as interim | IBBI/IPA-001/IP-P-02865/2024-2025/14414
resolution professional
9. | Address and e-mail of the interim resolution | Plot No.89, Manish Layout, Sonegaon, Nagpur,
professional, as registered with the Board 440025
gpdeshpandeca@gmail.com
10. | Address and e-mail to be wused for | Plot No.89, Manish Layout, Sonegaon, Nagpur,
correspondence with the interim resolution | 440025
professional cirpisinox@gmail.com
11. | Last date for submission of claims 06/08/2024
12. | Classes of creditors, if any, under clause (b) of | Not Applicable.
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified
to act as Authorised Representative of | Not applicable
creditors in a class (Three names for each
class)
14. | (a) Relevant Forms and Web link: www.ibbi.gov.in

Physical Address: Address mentioned in entry
No. 10 above.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Isinox Limited on 18/07/2024

The creditors of Isinox Limited, are hereby called upon to submit their claims with proof on or before
06/08/2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
act as authorised representative of the class NA in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Name and Signature of Interim Resolution Professional : CA Gauri Pankaj Deshpande
Date and Place :

: 25/07/2024
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"Form No. INC-25A"

Advertisement to be published in the newspaper
for conversion of public company into a private
company
Before the Regional Director, Ministry of
Corporate Affairs, Western Region, MUMBAI
In the matter of the Companies Act, 2013, Section
14 of Companies Act, 2013 and rule 41 of the
Companies (Incorporation) Rules, 2014

AND

In the matter of
Veldis Sales Limited
(CIN: U51900MH1973PLC016936)
having its Registered Office at
1107, Embassy Centre, Nariman Point, Na,
Mumbai, Maharashtra, India, 400021
........ Applicant

NOTICE is hereby given to the General Public
that the company intending to make an
application to the Central Government
(Regional Director) under  section 14 of the
Companies Act, 2013 read with aforesaid rules
and is desirous of Converting into a Private
Limited company in terms of the special
resolution passed at the Annual General
Meeting held on 27t June, 2024 to enable the
company to give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change/status of the
company may deliver or cause to be delivered
or send by registered post of his objections sup-
ported by an affidavit stating the nature of his
interest and grounds of opposition to the
concerned Regional Director Western
Region, Everest 5th Floor, 100 Marine Drive,
Mumbai-400002,Maharashtra within fourteen
days from the date of publication of this notice
with a copy to the applicant company at its reg-
istered office at the address mentioned below :-
1107, Embassy Centre, Nariman Point,
Mumbai, Maharashtra, India, 400021
For and on behalf of the Applicant
Veldis Sales Limited
Sd/-
DEEPAK JETHALAL DESAI
(DIRECTOR)
DIN: 00308569

Date : 25.07.2024 | Place : Mumbai

"Form No. INC-25A"

Advertisement to be Eublished in the newspaper
for conversion of public company into a private
company
Before the Regional Director, Ministry of
Corporate Affairs, Western Region, MUMBAI
In the matter of the Companies Act, 2013, Section
14 of Companies Act, 2013 and rule 41 of the

Companies (Incorporation) Rules, 2014
AND
In the matter of
Sarabhai International Ltd
(CIN: U51900MH1973PLC016381)
having its Registered Office at
1107, Embassy Centre, Nariman Point,
Mumbai, Maharashtra, India, 400021
........ Applicant

NOTICE is hereby given to the General Public
that the company intending to make an
application to the Central Government
(Regional Director) under  section 14 of the
Companies Act, 2013 read with aforesaid rules
and is desirous of Converting into a Private
Limited company in terms of the special
resolution passed at the Annual General
Meeting held on 27t June, 2024 to enable the
company to give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change/status of the
company may deliver or cause to be delivered
or send by registered post of his objections sup-
ported by an affidavit stating the nature of his
interest and grounds of opposition to the
concerned Regional Director Western
Region, Everest 5th Floor, 100 Marine Drive,
Mumbai-400002,Maharashtra within fourteen
days from the date of publication of this notice
with a copy to the applicant company at its reg-
istered office at the address mentioned below :-
1107, Embassy Centre, Nariman Point,
Mumbai, Maharashtra, India, 400021
For and on behalf of the Applicant
Sarabhai International Ltd
Sd/-
DEEPAK JETHALAL DESAI
(DIRECTOR)
DIN: 00308569

Date : 25.07.2024 | Place : Mumbai

Flooe, Harya's Dream Park,
Mira Bhayender Road, Mira Road (Easi), Thane - 401107,
Ph: 022-281189220, 022-F8119221, TTYSEETIE0S. Email: mirarcad@indianbank. co.in

POSSESSION NOTICE (For immovable Property)

[Under Rule- 8{1) of Security Interest (Enforcement] Rules, 2002]

Whereas The undersigned being the Authorised officer of the Indian Bank
appointed’ designated undear the Securilization and Reconsiruction of Financial
Aeeals and Enforcamant of Security Intarast Act and in exernciss of powears
conferred under seclion 13(2) read with rude 3 of the Sacunly Interesl
(Enforcement) Rules, 2002 ssusd Demand Maotce Dated 24,04, 2024 calling upon
Mr. Salmuddin Abdul Khan (Borrower) & Mrs. Samina Saluddin Khan
(Co Borrower) to repay the amount menfioned in the notice being Rs, 17, 75,187/-
(Rupees Seventeen Lakh Seventy Five Thousand One Hundred Eighty Seven
Crnly) withiin G0 dans from the date of recaipl of the said notios,
The Borrower having failed 1o repay the amount, notice is heraby given to the
Borrowar and the public in genaral that the undersigned has laken
possession of the property descrnbad herein below in exercisa of powers
conferred on him under sacltion 1304 of the said Act read with rule 8 of the
said rules, on this 23rd of July of the year 2024,
The Borower in padicular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank for an amount of Rs. 17,75,187/- (Rupees
Seventeen Lakh Seventy Five Thousand One Hundred Eighty Seven
Only) and interest and other charges theraon from date of demand nobice,
The Barrower’s attention is invited to tha provisions of sub-section (&) of section
(13)ofthe Act, in raspect of the fime available, to redeem the sacured assels,
DESCRIPTION OF IMMOVABLE PROPERTY:
Equitable Morgage of Flat No, G-4, admn. 45.05 Sq. Mirs, Built up area, on
Ground Floor, B Wing, in the building known as "Mecca House” of Makka House
CHSL, Near Shell Petrol Pump, National Highway No. 3, Survey Mo, 26, Hissa
Moo 1, 2 (PT) of Mira Village, Kashimira, Mira Bhayander Road, Mira Road East,
Iri the District of Thane and Registration Sub District of Thanea - 10 within the
State of Maharashira. Bounded By East: Petrol Pump, West: 5. No. 28 (PT),
Marth: Propearty of Vendors, South: Westermn Express Highwaly.

Sdl-
Date: 23.07.2024 Authorized Officer,
Place: Mumbai Indian Bank

BSEL Algo Limited

(Fomedy B5EL Infrastrucfure Really Limifed)
Corporate ldentity Number (CIN] : 2411061 984PLC00TI01
Regd. Offica : 737, Tih Floor, The Bombay Oil Seeds &
02 Exchange Premises Coop Soc. Lid., The Commadily Exchangs, Plot No. 23 & 4
Sactor 19 A Vashi, Navi Mumnbai - 400 705.
Tel: +61-22-27844401  E-mail: inveslorgrievancesbeal@omail.com
Website: wwnw bsal.com

CORRIGENDUM TO THE ANNUAL REPORT FOR
THE FINANCIAL YEAR 2023-24

This Corrigendum is in relation to the newspaper advertisemant of tha
Annual Report for FY 2023-24 published by the Company on §" July,
2024 and emailed to the sharehalders along with the Nolice convening
twenty-nineth Annual General Meeting of the Company on 47 July, 2024,

With reference to the same, we have noticed an inadvertent error under
the head 'status of the alloftee(s) post the preferential issues’ in Point (o)
to the Explanatory Statement on page no, 12, Revised statement s
"The proposed allotment shall be made fo one of the promolers, and after
allotment there will be no change in the status,'

In view of the aforesaid, we have sent the updated Annual Report of the
Company for FY 2023-24 after incorporating the aforesaid changes.
Please note all the other terms and conditions remains the same.

The Annual Report is made available on the Company's Wabsile al
wiww. bsal com.

For BSEL Algo Limited

Sdi-

Monika Nathani
Company Secretary & Compliance Officer

Place: Mavi Mumbai
Date: 23rd July, 2024

SEAMEC LIMITED
WA B E O T |

CIN: L63032ZMH19BEPLC154910
Regd. & Corporate Office: A 801-305, 8” Floor, 215 Atnum, Andher Kurla Road,
Andhen (East) Mumba-d00 093, India | Tel: +91-22-86841800; Fax; +31-22-66941818
Email: contacti@seamec.in | Websie: www.seamec.in

CORRIGENDUM TO ANNUAL REPORT FOR THE
FINANCIAL YEAR 2023-24 SENT TO SHAREHOLDERS

Dear Members,

on page Mo 39 of the Annual Report 2023-24 under Statutory Reporis, Annexure V1o
the Directors’ Report in Form AQC-1 pertaining to statement containing salient features
of the Financial Statements of Subsidianes § Associate Companses | Joint Ventures
under Part ‘A’ Subsidiaries in Sr. Mo, Il - SEAMET MIRMAN INFRA LIMITED, there is
an inadvertent typo error in the figures stated against "Profit Before Taxafion™ and
“Profit after Taxation”.

Accordngly, the figures under Profit Before Taxation™ should be read as “Rs, 224.35 Lakhs™
and "Profit after Taxation™ should be read a5 "Rs, 163.59 Lakhs™,

All other information in the Annual Repert for the Financial Year 2023-24 remains
unalterad.

By order of the Board of Directors
Sdi-

5.N. Mohanty

President — Corporate Affairs,
Legal and Company Secretary

Place : Mumbai
Date : July 24, 2024

Registered Office: Solitaire Corporate Park, Building No. 4, 6th Floor, Guru Hargovindji Road,
Chakala, Andheri (East), Mumbai — 400 093 Tel: 022-6657 2700. Website: www.sicomindia.com

T SICOM

LIMITE D

PUBLIC E-AUCTION CUM SALE NOTICE

Notice is hereby given to the public in general and Borrowers/Mortgagors and Guarantors in particular by SICOM
LIMITED (‘SICOM’) that possession of the under mentioned property/ies mortgaged to SICOM on which SICOM
has an exclusive charge was taken under the provisions of Section 13(4) of The Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 [SARFAESI Act] and will be sold on a “as is
where is, as is what is, whatever there is without recourse basis and without any warranty and indemnity” for
recovery of SICOM’s dues from M/s. Baker Technical Services Pvt Ltd., Narang Developers Pvt. Ltd and Shree
Balaji Homes Pvt. Ltd. (Borrowers) through public e-auction on September 05, 2024 between 11.30 a.m. to 01.00
p.m., at https://eauction.auctiontiger.net. Offers are invited in a sealed envelope along with Earnest Money Deposit
(EMD) payable by Demand Draft of Nationalized Bank/Scheduled Commercial Bank or NEFT/RTGS from interested
parties in respect of the below mentioned property.

Lot Nos. Description of Property Reserve Earnest Money
Price Deposit
(Rs.InCrs) | (Rs.InCrs)
Lot1 All that premises being the flat admeasuring 2000 sq. feet carpet area equivalent 8.55 0.85

to 3300 sq. feet or thereabouts saleable area on the entire First floor of the building
known as “ Narang Manor” constructed on the plot of the land bearing Plot
no.96-B ,CS No. F/454/B at 15th Road, Bandra ( west), Mumbai-400 050 within
the limits of the Municipal corporation of Greater Mumbai , Taluka Bandra, District
and Registration Sub - District Mumbai Suburban mortgaged by Baker Technical
Services Pvt Ltd

Mortgagor’s name: Baker Technical Services Pvt Ltd

Lot2 | All that premises being the flat admeasuring 1300 sq. feet carpet area + Terrace 7.01 0.70
admeasuring 400 sq. feet carpet area aggregating to 1700 sq. feet carpet area
equivalent to 3000 sq. feet or thereabouts saleable area on the entire Fifth floor of
the building known as “ Narang Manor” constructed on the plot of the land bearing
Plot n0.96-B ,CS No. F/454/B at 15th Road, Bandra ( west), Mumbai-400 050 within
the limits of the Municipal corporation of Greater Mumbai , Taluka Bandra, District
and Registration Sub - District Mumbai Suburban mortgaged by Sunita D. Narang.
Mortgagor’s name: Sunita D. Narang

e-Tender Motice No. ETCECONIVSKP
2024020, Dated : 15.07 2024

AST COAST RAILWAY

REQUEST FOR
PROPOSAL (RFP} FOR APPOINTMENT
OF AUTHORITY EMNGINEER FOR
FROVIDING PROJECT MAMAGEMENT
SERVICES (PM5) FOR VARIOUS
PROJECTS OF NEW LINE / DOUBLING
i MULTI TRACKING WORKS,
WORKSHOPS | SHEDS, ROAD OVER
BERIDGES ETC. INCLUDING CIVIL,
ELECTRICAL AND SIGNAL &
TELECOM WORKS UNDER THE
CONTROL OF CHIEF ADMINISTRATIVE
OFFICER /| CONSTRUCTION |/ EAST
COAST RAILWAY | BHUBANESWAR.

1430279

Lakhs, EMD : ¥ 72,51 400/-, Completion
Pariod of the Waork : 36 (Thirty Six)
Months,
Tander Clasing Date & Time | LY P
hrs. of 28.08.2024.

Mo manual offers sent by Post § Courier |
Fax or i person shall b accepld sgarsl
such e-tendsrs even if these are submitied
on firm's letler head and recelved in bime
AR such manual offars shall be considerad
invalid and shall be rejected summarihy
withowl any considasatian

Compete information inchuding e-tender
diocuments of the above e-fandar is
avaliable inwebsite | www. reps. gow.in

Note : The prospective {endersre are
adhvised to revisd the website 15 (Fiftean)

NOTICE TO SHAREHOLDERS

INVESTOR EDUCATION & PROTECTION FUND (“IEPF")

Notice is hereby published pursuant to the provisions of Investor Education
and Protection Fund Authority (Accounting, Audit, Transter and Refund) Rules,
2016, Investor Education and Protection Fund Authority (Accounting, Audi,
Transfer and Refund) Amendment Rules, 2019 and Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund) Second
Amendment Rules, 2019 (“the IEPF Rules”) as nofified by the Ministry of
Corporate Affairs (MCA).

The IEPF Rules, amongst other matters, contain provisions for transfer of all
shares, in respect of which dividend has not been encashed or claimed by the
shareholders for seven consecutrve years or more, to the Investor Education and
Pratection Fund {“IEPF™),

Accordingty, the Dividend along with the shares of those shareholders who
have not claimed or encashed their Dividend, a5 dectared for the Financial Year
2016-17 (Final Dividend), for Seven Consecutive Years will be franslerred to
Demat Account of IEPE Individual Communication is being sent to those
shareholders whose shares are liable to be transferred to Demat Account of IEPF
under the said rules at their latest availlable address. The company has also
uploaded full details of such shareholders including their nama, folio number or
DP 1D/Client ID and their shares due for transfer to Demat Account of IEPF on its
website at www keshavcement.com. Shareholders can verify the details of
unencashed Dividend and the shares liable to be transferred to the Demat Account
of IEPF from the company's website.

Sharehalders are requested to note that both the unclaimed dividend and the
shares transferred to IEPF including all benefits on such shares, o any, can be
claimed back by them from IEPF Authority afler following the procedures
prescribed under the IEPF Rules. The shareholders are requested 1o ciaim unpaid
dividend on or before 28th October, 2024 failing which the company will be

. | Adovess and email of the imeenm

| resolution professional, 2e regstered | Nagpur, 440025
| wikhy ther Board | SpdeshpendacaBgmailoom
10 | Address and e-mail to ba ws=ed for Fiot B89, Mansh Layout, Sonegaon,
pomespondence with the inteim Negpur, 440025
|resohbon professional | méingRgmil.oom
11 |Lost cte for submseion of clsims | 06/08/2004
12| Classes of craditors. 7 amy under clacss | Kot Sppleabin
ib} of sut-section |B4) of saction 21,
escertained by the menm resolution
13 Mames of Irsohency Professonsls Kok spplezhie
rheetifie] 1o act as Authored
Repressaniaing of craditors in a class
(Three names for eqch class)

.14'|.a| Relavart Forms and

FORM A
PUBLIC ANNOUNCEMENT

(Uinder Regufation & of the Inselvency and Bankruptey Board of India
(nsalvency Rasalution Process fw Corporate Persons) Regwlations, 2006)

FOR THE ATTENTION OF THE CREDITORS OF

ISINOX LIMITED

; RELEVANT PARTICULARS
L |ome of coporte et ___| 1GINOX LIMITED
2. | Dale of comoration of corporate debrr | 31/07/1890

3, :-'5.|.|'lhu'rt:.-' u;:-l:.ﬁ;_’-r.-'n‘?'l:ﬂ‘:l-l:l:l'pﬂ-!ﬂ.l‘: detrior R of Companies. Mumba
is inconporatad | registered

4, | Comporate Identty Mo,/ Limited Liabdty | UZ7100MH1900PLCDSTS23
Idenfication Mo, of corporats debion

B, |Address of the regstered ofice and. | Offoe Nos, 301 and 304 3ad Fioor, A Wirg, Narnan
principal cdlice (¥ ary) of corpoeie Michown OF S8 Marg, Eiphinstong Aad
| dablar | Murmnbari00013 Maharmshate,

i, |Irechenoy commennement deta in | Order Pronounced: 18/07/ 2024
| respect of comorate debtor | Order Recetved: 23/07,/ X024

7 | Estirrated date of ciosure of nsphency | 1S00/2025
resuton rocEs

q ;Name- and reﬁ‘}lmlim number of {he {ia.ln Paarifec| Deshparde

insphanoy professional acting as inbanim
reschition professional

IEE P00/ 1P-POEEE/ 2004-2025/14414

| Pict Mo 88, Manish Layour, Sonegaon

| Wb fink: waswibbi govin
(b Detpdls of authorized representatives | Physical Sdoress: Adcress. mentianed in
e avaiable Jt [ ety b0, 10 Aboe,

compelied to fransier the shares to Demat Account of [EPF without any further
notice, with a view of complying with the requirements set out in the IEPF Rules,

For any clarifications on the matter, please confact the Company at the
following address:

SHRI KESHAV CEMENTS AND INFRA LIMITED
Jyotl Towers 215/2, Gth Cross, Nazar Camp, Karbhar Galll, Madhavpur,
Vadgaon, Belgaum - 590005, Ph: 04482 89762
Email: secretanyi@keshayvcement.com
Place: Belagawi For Shri Keshav Cements And Infra Limited
Date; 25/07/2024 a/-
Venkatesh Kalwa,

MNofice is hergby gnven that the Mational Company Law Tribunal has ordered the
commancemeant af & corporale insalventy resolution process of the Islnox Limited on
18/07/2024

The creditors of Isinox Limlted, are hereby called upon to submit their claims with proof
on af befers 06,/08,/2024 to the interim reselution professional at the address
miéntionad against entry ko, 10,

The financlal creditors shall submit thedr claims with proof by electronic means only, All
ather credifors may subrrit the claims with proafin person, by post orby electronic means,
Afinancial creditor belonging 1oa class, &5 listed agairst the antry Mo, 12, shall ndicata ils
choice of authonzed representative from Arnong the thead insolvancy professlonals listed
against ermtry No.13 10 &ct &5 authorised representative of the class NA In Form CA
Subrission of fakse or misteading prmofsof cizim shall atract panalties.

days befors the date of chosing of tender 1o
nate any chianges [ corrigenda issued for
this fender. Tha tenderass/biddars must
hawve Class-lIf Degital Signature Certificate
andd sl B registered on IREPS Porlal,
Cnly regestered  tenderer/ bidder can
parbicipate an e-tendening,

The tenderers should read all instructions to
the tenderers carefully and ensure
compliance of all instructions.

Chief Administrative Officer (Con) /
PR-4B6/CH/24-25 | Bhubaneswar

Lot3 All that premises being the flat admeasuring 1200 sq. feet carpet area equivalent to 5.69 0.57
2000 sq. feet or thereabouts saleable area on the entire Sixth floor of the building
known as “ Narang Manor” constructed on the plot of the land bearing Plot no.96-B
,CS No. F/454/B at 15th Road, Bandra ( west), Mumbai-400 050 within the limits
of the Municipal corporation of Greater Mumbai , Taluka Bandra, District and
Registration Sub - District Mumbai Suburban mortgaged by Dilip Narang
Mortgagor’s name: Dilip Narang

Compos- | Lot 1, Lot 2, & Lot 3, put together
ite Lot

21.26 212

Borrower’s name Baker Technical Services Pvt Ltd Narang Developers Pvt. Ltd Shree Balaji Homes Pvt. Ltd.
SICOM’s Outstanding dues | *Rs.53.36 Crores (Principal + Interest) as on June 30, 2024 (with further interest hereon)

(Prin +Int) to be recovered Chairman Sdy/-
Date and Time of Inspection | 07" August 2024 between 11.00 a.m to 4.00 p.m. Nameand Signature of Interim Resslution Professional GA Gaurl Pankaj Deshpande
£ 3 £ Dateand Place 25/07/2024, Nagpur

Date and time of e-Auction 05t September 2024 between 11.30 a.m. to 01.00 p.m.

* The above security ranks pari-passu for loans of mentioned borrowers having following dues. Baker
Technical Services Pvt. Ltd. (POD Rs.5.65 crs, IOD Rs. 18.25 crs); Shree Balaji Homes Pvt. Ltd. (POD Rs.5.65
crs, IOD Rs. 18.74 crs); Narang Developers Pvt. Ltd (POD Rs 1.50 crs, IOD Rs. 3.57 crs) as on 30th June 2024.

Terms and conditions of auction:

1. The assets are available for purchase in separate lots (Lot 1, Lot 2 & Lot 3) and as a Composite Lot (Lot 1, Lot 2, &
Lot 3 put together) as mentioned above. Bidder may submit his/her/ their offer/bid for each lot separately.

2. The bid increase amount will be Rs. 5,00,000/- and in multiples thereof.

3. Prospective bidders may avail online training from service provider M/s. e-Procurement Technologies Ltd.
(Auction Tiger) and Mr. Ram Sharma (Mobile No. 8000023297, E-mail ID- ramprasad@auctiontiger.net), Helpline
E-mail ID: support@auctiontiger.net.

4. Prospective bidders are advised to visit website www.auctiontiger.in for detailed terms & conditions and procedure
of sale before submitting their bids. The auction sale is subject to the General Terms and Conditions of sale of the
above mentioned property, a separate copy whereof can be obtained by bidders from www.sicomindia.com or
www.auctiontiger.in. Even if the bidder does not obtain the copies of the General Terms and Conditions of sale, it
would be presumed that the bidder has obtained, perused, examined and accepted the same.

5. For participating in the public auction, the intending bidders/offerors shall have to deposit the Earnest Money Deposit

(EMD) in the following manner by way of Demand Draft drawn on Nationalized Bank/Scheduled Commercial Bank
in favour of ‘SICOM LIMITED’ payable at Mumbai to be submitted by 3@ September, 2024 upto 4.00 pm.

EMD in Rs. crs
Lot 1 0.85
Lot 2 0.70
Lot 3 0.57
Composite Lot (Lot 1, Lot 2, & Lot 3 put together) 212

6. EMD as mentioned may also be deposited through RTGS/NEFT by 3 September 2024 upto 4.00 pm as per
schedule given below in the account as per details as under:

Beneficiary Name SICOM Limited

Beneficiary Bank Name HDFC Bank, Shankar Nagar Branch, Nagpur
Beneficiary Account No. 01020350000178

Branch Address Shankar Nagar Branch, Nagpur

IFSC Code HDFC0000102

7. The prospective bidders are advised to adhere payment schedule as under:

a. Afurther payment of 25% of the offer amount (less amount paid as EMD) to be paid immediately or not later than
the next working day on confirmation of sale by SICOM, by RTGS/NEFT or by way of Demand Draft drawn on
any Nationalised Bank/Scheduled Commercial Bank payable at Mumbai in the name of SICOM Ltd.

b. The balance amount of 75% of the purchase price shall be paid on or before 15 days (fifteen days) from the
date of acceptance and confirmation of offer by SICOM and if 15th day is Sunday or other Holiday, then on
immediate next working day.

8. The offer which is not accompanied with accepted and signed copy of General terms and conditions and requisite
EMD or offer received after the above date & time or below reserve price prescribed herein will not be considered/
treated as valid tenders and shall accordingly be rejected.

9. SICOM is not bound to accept the highest offer or any offer and may accept any offer or reject all as it shall, in its
absolute discretion deems fit.

10. The sale shall be subject to the final approval by the management of SICOM Ltd.

11. SICOM Ltd reserves the right to cancel/postpone the public auction process at any point without assigning any
reason thereof.

12. The above-mentioned mortgaged property is being sold on “As is where is, as is what is, whatever there is
without recourse basis and without any warranty and indemnity”.

13. To the best of the knowledge and information of SICOM Ltd, no encumbrance exists on the property save and
except of SICOM. The bidder shall make himself/herself/ their satisfied in all aspects, including but not limited to
any charge, lien, taxes or any other dues. The bidder is further advised to carry out his/her / their own due-diligence
with regards to the said property/ies. SICOM Ltd will not be held responsible for any charge, lien, encumbrance,
property tax or any other dues to anybody in respect of the property/ies under the sale. All statutory liabilities/taxes/
maintenance, fee/electricity/water charges, & municipal charges, etc. outstanding as on date and yet to fall due
would be ascertained by the bidder(s) and would be borne by the successful bidder/purchaser. SICOM Ltd does
not take any responsibility to provide information on the same nor to pay any charges on the mortgaged property/
ies of whatsoever nature.

14. 1t shall be the responsibility of the Purchaser/successful bidder to pay 1% (One percentage) of the sale consid-
eration towards Income Tax u/s 194 | A of the Income Tax Act. Such Income Tax shall be paid by the purchaser/
successful bidder over and above the price offered by purchaser /successful bidder to SICOM and SICOM shall
get the offer/bid price without it being subjected to any type/sort of deduction therefrom.

15. Schedule of auction is as under: -

1. | Inspection of property August 07, 2024, from 11.00 a.m. to 4.00 p.m.

2. | Last date for receiving bids alongwith earnest | September 03, 2024 upto 04.00 p.m.
money and uploading documents including | (for both — DD or RTGS/NEFT)
proof of payment

3. | Public E-auction — Date and Time

September 05, 2024 Between 11:30 a.m. to 1:00 p.m.)
For further details and terms & conditions of sale please contact

Mr. Rajendra Bhosale Tel-(022)-66572724, Mobile-9833546349, Email-rbhosale@sicomindia.com

Mr. Omkar Vedak Tel-(022)-66572706, Mobile-9323554697, EmaiI-ovedak@-sicomindia.com

NOTICE TO BORROWER / MORTGAGOR/ GUARANTOR

This is also notice to the borrower/mortgagor and guarantor in the above said account under Rule 8(6) of the Security
Interest (Enforcement) Rules, 2002 to pay the dues as above and interest with monthly rests, costs and charges
etc. on or before the date of auction sale, failing which the property will be auctioned/sold on the date and time as
mentioned above and balance dues, if any, will be recovered with interest and cost from them respectively.

Date - 25" July, 2024 Sd/-
Place - Mumbai Authorized Officer, SICOM Ltd.

IndoStar Capital Finance Limited

Ragistened Add | Sdver Utcoia, Third Flooe, Uinil Mo 307-A
Copeebe P& G Plaza, Cardingd Gracious Road, Chakata, Andheri (E) Mumbal = #0059, Indis

POSSESSION NOTICE Rule 8(1) of Security Interest (Enforcement) Rules, 2002

Whereas the authonzed officer of Indostar Capital Finance Ltd, registered office at Silver Utopda, Third Flogr, Unit Mo 301-4, Dpposite P& G
Plaza, Cardinal Gracious Road, Chakala, Andheri (E], Mumbai - 400058, India, under e securilizabon and Reconsiruclion of Faancia
Asgets and Enforcement of Securily Inferast Ack, 2002 and in exercise of powers conferred under Section TH2) read with rule 3 of the Security
interest [Enforcement) Fules, 202 ssued a Demand Mobce calling wpon the Borrower (S) | Co- Borrower {3) [ Guarantor [S], to repay an
amount menticnad in the nolice scheduls hereinundar,

The Barrower, the Co-Borrawers having failed b rapay the amouwnt in full, nolics |5 heraby given b3 the borrower, Co bormower, Guaranior and the
pubdic in general that, e Authonized Officer has iaken possession of the property described herein below in exercise of powers confemad on him
under Section 13{4) of the said Ordinance read with rule 3 of the said rules

The Beerawar. Co-Barnewers in pasficutar the pablic in ganaeral are heraby cautiangd not ba deal with the propedy and any dealings with the progarty
will be subject o he charge of immovable progerly, Balr enkiee oulstanding duses for the ean Facilities availed and alzo for which securilies have
been created by them as detailed undar ;-

RO TAR

SCHEDULE OF THE PROPERTY

Description of the Schedule Notice Date &

E.:I;I Mame of the Borrowar | Co-Borrower & Addrass Property AmountiS) Demanded

1. | Purushotam Vasumal Gagwani Al thal part ard parcsl of the | 09-05-2024

C-804, Indratok Ths Lid, Plat Mo 18, Apnaghar, Swami Samrath Nagar, | propesty beanng T 3,37.27,224/- [Rupees
Lokhandwala Circla Andheri (W) Mumbai—400053 Maharshira BUNGLOWPLOTHC 189-212, | Three Crore Thirly Seven
2. | Late Mrs.jyoti Gagwani Through Undisclosed Legal Heirs VERZOWA, FESC-Z, 3VP|(Lakhs Twenty Seven
C-804, Indralok Chs Lid, Plat Mo 16, Apnaghar, Swami Samrath Magar, | NAGAR, ANDHERI WEST, | Thousand Twe Hundred and
Lokhandwala Circla Andher| (W) Mumbai— £00053 Maharashira MUMEA]- 400053 Twenty Four Only)

3, | Mahesh P Gagwani Loan Account No.
C-304 Indralok ChaLid, PiedMo 16 Apnaghar, Swami Samrath Magar, LEMUMOE217-180001377,
Lokhandwala Circle Andhar {W) Mumbai —400053 Maharasira LSMUMOS617-180001376,
4. | Puneet P Gagwani LSMUMOSE1T-180001238
C-304, Indralok Chs Lid, Plot Ma 18, Apnaghar, Swami Samrath Magar,
Lokhandwala Circla Andher| (W) Mumbal- 400053 Maharasira

&, | TJEstates Private Limited

180, Pasmins, Mhada Rew Housas, Supnagar, Nr Janki Devi Public
Schoal Andhen \Wesl, Murnibai— 400053 Maharashlra

Possession Date: 22 /0772024 Sdi- Authorised Officer

Place; MUMBAI IndoStar Capital Finance Limited
el ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED
% (formerly known as DAIS Auto Financlal Services Limited) (A Subsidiary of DRIX Auto Infrasiruciure Services Limited)
Regd. Office : Plal No. 84, Marol Co-operative industrial Estate, Andheri-Kurla Road, Andher (E), Mumbai - 400 059
C}RI}{ Tel: + 071 22 2858 5093 / 6707 0100 | Fax: +91 22 2852 5549
Email: infoiorxindia.com | www.orixindia.com | CIN: UT4900MHZ006PLC 163937

(Notice under Section 13(2) of the Securitisation and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002)

The following borrowers and co-borrowers avalled the below mentioned secured kans from ORIX Leasing & Financial Services India
Limited. The loans of the below mentioned bomrowers have been secured by the mortgage of their respeclive properties. As they have
failed o adhers to the terms and conditions of the respective loan agreements and had become imeguiar, their loens were classified as
MNPA as per the RB| Guidelines. Amounls due by them to DRIX Leasing & Financal Services India Limited, are mentioned as per the
respective molices issued more particularly described in the following table and further inierest on the said amounts: shall akso be
applicabde and the same will be charged a5 per confractual rate with effect from their respective dates

| Qutstanding :
| 5r Loan Type Mame Motice :
Ino|  Account No. nl‘Epnan s [0 m{igii:l Date Details of Secured asset
1 [LNOOODOOOOAZ262( SME (1. Dilipkumar INR 19.07.2024 | All That Pieca And Parcel Of Shop No. 4, Admeasuring
cecured| Hablaram  [B981,261.14) 252 5q. Ft (built-up Area), On The. Ground Floor, Of
Loan Kumawal "Manish Markel Co-operalive Housing Society Lid”,
2, Visharam H Constructed On Land Bearing Municipal City Survay
Kumavat Mo, 12624, & 1262 B, Siluaile Al Shivaji Road, Panvel,
Within The Dislict And Dwision Of Ralgad. Sub-
division And Taluka Fanved, Qulside The Limiis OF
Raigad Zikz Panishad And Panchayal Samiti Panvel,
Maharasthra-4 10208, And Bounded As: East : Vasant
Vaibhav Chsl, West : Usha Laxmi Apartment, North
: Data Building, South : Internal Road
2 ILMOD00DOOoo0ETS) SME |1 Mz RPR INR 19072024 |& Al That Piece And Parcel Of Flat Mo. 403,
Secured| Overseas |24 44,755 26/ Admeasunng Ta 600 Sq. Bt (Built Up Area), On Fourth
Loan | And Exim Floor, In A® Wing, In Building Mo, 7. In The Building
Pvi Lid Known As "33, Builders” In Ram Rahim Nagar Bldg
Z, Prakash Mo, 4, 5 6 7 Co-operative Housing Society Lid.,
Kumar Sitvatad At Revenue \illage Gokhivare, On Land
Rukhayar Bearing sureey No. 111 & 112, Taluka vasal, Dist
3, Rinkl Theaea - &0 208, Within The Jurisdiction Of Vasai-Virar
Prakash Shahar Mahanagarpalika In The Limit OF Sub-
Kumar Registration Office Vasai, Dist. Thane, And Bounded
Rukhayar As . East : Ram Rahim Nagar West ; State Bank Of
Travankor, North : Building No. 2, South : Slum Area

Youare hereby called upon 1o pay the amounts dus to ORIX Leasing & Financial Sarvices India Limited as par detais shawn intha above
fable with confracied rate of interest thereupon from their respective dates and other costs, charges etc,, within 80 days from the date of
this publication, failing which the undersigned shall be constramed to initiate procesdings Ufs 13(4) and Sec. 14 of the SARFAES! Act,
against the morfgage properties mantionad herein above fo realize the amount due to ORIX Leasing & Financial Services india Limited.
Further you are prohibited L5 13 13) of the sasd Actirom transfemng the said secured asset eitherbyway of sale / lease or othenwise
Sdi-

Date: 19.07.2024
Place ; Mumbai

Authorised officer
ORIX Leasing & Financial Services India Limitad

CIN : L65910KL1992PLC006623
Registered Office: W - 4/ 638A, Manappuram House,
P.O. Valapad, Thrissur - 680 567, Kerala, India

GOLD AUCTION NOTICE

The pledges,in specific and the public, in general, are hereby notified that public
auction of the gold ornaments pledged in the below accounts is proposed to be
conducted at the following branches on 16/08/2024 from 10.00 am onwards. We
are auctioning gold ornaments defaulted customers who have failed to make
payment of his/her loan amount despite being notified by registered letters.
Unauctioned items shall be auctioned on any other days without further notice.
Changes in venue or date (if any)will be displayed at auction centre and on
website without any further notice.

List of pledges:-

BEED, HIRALAL CHOWK BEED, 134680700023935, 3936, 3963, 3985, 4004,
4040, 4057, 4071, 4111, 134680730046212, 6245, 6252, 6277, 6298, 6358,
PARLI VAIJNATH BEED, 134760700027309, 7310, 7332, 7341, 7421, 7437,
134760730016406, 6442, 6489, 6490, 6497, 6525, DHULE, GANDHICHOWK
DHULE, 126040700029888, 126040700030074, 0077, 126040730016902,
6925, SHIRPUR DHULE, 134060700018701, 134060780000032, HINGOLI,
HINGOLI, 138310700002268, 2336, 2347, 2350, SADAR BAZAR HINGOLI,
134780700010596, 0630, 0637, 0650, 0658, 134780730012882, 2931, 2954,
2955, JALNA, AMBAD JALNA, 133010700041500, 1518, 1529, 1577, 1588,
1600, 1649, 1671, 1682, 1688, 1703, 1707, 1722, 1724, 1732,
133010730018131, 8144, 8145, 8146, 8232, BHOKERDAN ROAD JALNA,
133830700026371, 6446, 6495, 133830730031648, 1684, 1686, 1707, 1715,
1718, 1722, 1730, 1732, CHAMAN JALNA, 134740700037365, 7379, 7462,
7470, 7473, 7505, 7520, 7555, 7573, 7579, 134740730037867, 7875, 7886,
7911, 7916, 7972, 7990, 7991, 8083, 8106, MAMA CHOWK JALNA,
132040700033834, 3881, 3897, 3899, 3903, 3917, 3948, 3978, 4041, 4064,
4066, 132040730034089, 4092, 4124, 4125, 4126, 4145, 4288, PARATHUR
JALNA, 133220700048654, 8665, 8680, 8696, 8716, 8748, 133220730025599,
LATUR, AUSA MAIN ROAD, 137450700005433, 5442, 5443, 5445, 5466, 5471,
5476, 5511, 5517, 5552, 5553, 137450730023749, 4383, AUSA ROAD LATUR,
139160700003604, 3809, 3811, 3814, 139160730005514, 5539, 5554, 5570,
139160780000134, CHANSHUK ROAD LATUR, 134830700027574, 7593,
7602, 7604, 7618, 7699, 7742, 7743, 7751, 7757, 7789, 7794,
134830730020761, 0762, 0763, 0764, 0813, 0814, 0815, 0824, 0825, 0844,
0845, 0846, 0871, 0873, 0874, 0880, 0882, 0885, 0891, 0947, 1001, NILANGA,
138290700003871, 3879, 3919, 3923, 3936, 3956, 3963, 3964, 3973, 4010,
4020, 138290730008992, 9021, 9305, SHIVAJI CHOWK AHMEDPUR,
138240700003225, 138240730010522, 0839, UDGIR, 137460700003827,
3835, 137460730017586, 7607, 7613, 7615, 7619, 137460780000084, 0086,
NANDED, ANAND NAGAR NANDED, 126680700040266, 0292, 0324, 0337,
0378, 0437, 0438, 0439, 0447, 0499, 0513, 0515, 126680730017457, 7488,
7548, 7631, 7696, 7700, 7702, DHARMABAD NANDED, 133530700026039,
6069, 6079, 6086, 6125, 6130, 133530730008201, 8204, 8233, 8279, KINWAT
NANDED, 134800700040315, 0356, 0436, 134800730006932, 6953, 7006,
7019, MAINROAD BHOKAR, 133050700052589, 2985, 3051, 3106, 3153, 3169,
3171, 3189, 3229, 3275, 3303, 3319, 3344, 133050730013844, 3873, 3899,
3955, 3956, 3972, 4078, PETH UMRINANDED, 134790700027208, 7237, 7260,
7276, 7306, 7372, 7399, 134790730010362, 0371, 0444, TARODA NAKA
NANDED, 132380700032420, 2428, 2472, 2480, 2542, 132380730019875,
9886, 9899, 9986, 9987, 9991, DAMAN, BUS STAND DAMAN,
139410700003230, 3239, 3247, 3267, 3289, 3299, 3307, 3310,
139410780000055, DABHEL, 139210700002489, 139210730001932, DAMAN,
114770700036482, 6508, 6571, 6573, 6595, 6610, 6624, 6630, 6657,
114770730014700,4704,4720,4730, 4766, 4865,

Persons wishing to participate in the above auction shall comply with the
following:- Interested Bidders should submit Rs. 10,000/-as EMD (refundable to
unsuccessful bidders)by way of Cash on the same day of auction. Bidders should
carry valid ID card/PAN card. For more details please contact 8089292353.

Authorised Officer
For Manappuram Finance Ltd

MANAPPURAM FINANCE LTD.

financialexp.epaptin
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